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CHAPTER~ i

ette, Extraordinary Issue, January 20, 2003 A D.

i. 3hfJij~:'rme and Co~n,n~~c:\".')!ment
/

I\'i;' These Huies fnZ1V be called Provident Fund and Retirement Benefits of the Employees c~
• ..F • I

the Stc~te(;;overnment i\ided/MarJrassas Rules, 2002.
'\

'. ./
(ii) These s~1allbe deemed to have come into force on and from 01 ..08-2002,

Save as otherwise provided in these Rules it 8hall apply to approved employees appoint
substantivaty to GovL Aided Madrassas, but shall not apply to:--

(al Persons in casual and daily rated employment;

Persons paid from contingencies;

Persons employed on contract except when the contract provides otherwise;

(d) Persons appointed after the implementation pf the rule.

(I) In these rules unless there is anything repugnant in the subject or content :-

The 'Maclrsssa' means any recoqnised State Govt. Aided Madrassa as per Grant-in-Aid
Rules, '1!396.

'Basic pay' means the pay which is drawn by an employee monthly and which
corresponds tel a sl:a~Jein the time scale attached to the post held by hint.

(c) 'Competent authority' means the appointing authority! 'Pension Sanctioning authority'
or as the case may be.

'Employees' means all the reqular approved employees of recoqnised Aided Madrassa
a~;pE;T provision of Grant-in-Aid Rules, '1996.

.e) 'Form' means the Forms appended in these Rules.or otherwise as may be decided by t;
(:;overnn"~ent.

'Government.' !11ClanS tll2 Government of Tripura,

J:i 'fVlana9ing Committee' means duly constituted and approved Managing Committee of th

'Pension' includes ~~ratuityexcept when the term pension is used in contradistinction to
S)rsltuity;

Madrassas.

'Audit Officer' means I:rH:,) Accounts and /J,udit Officer, whatever his official designation
'(hE~office of the Accountant General, Tripura ;
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U) 'Average emoluments' means average emoluments as determined in accordance ',\<r
Rule-22;

(k) 'Child' means a child of the employee who, if a son is under Twentynve yearsct 3;~ 2,·,(

if a daughter is unmarried and is under 25 (twenty-five) years of age and the expressior,.
'Children' shaf be construed accordingly;

(I) 'Minor' means a personwho has got completed the age of Twenty-five years .

(m) 'Pension sanctioning authority' means the authority competent to sanction pension under
Rule-38. .

(n) 'Qualifying Service' means service rendered while on duty or otherwise which shall be
taken into account for the purpose of pension and gratuities admissible under Rule.

(0) 'Retirement benefits' includes pension of service gratuity and death-cum-retirement
gratuity, where admissible.

(p) 'Director' means the Director of Schoo! Education, Tripura.

(q) 'Department' means Education Department, Government of Tripura.

(r) 'Age of Superannuation' is the age on attaining of which an approved employee must
retire compulsorily and should be 60 (Sixty) completed years of his age.

(s) 'Management' of the Madrassa includes approved Managint~ Committee or }\Q-(;CC

Managing Committee or Administrator.

(t) 'Secretary' means Secretary of the approved Managing Committee ;

(u) 'Managing Committee' means the approved Managing Committee as per provision of
Rule.

CHAPTER- Ii

GENERAL CONDITIONS

3. Regulation of claims to pension or family pension.

(1) PIny claim to pension or family pension shall be requlated by the provision of these
Rules in force at the ti-nle an employee of the Madrassa retires or is retired 01 1'3
discharged or is allowed to resign 'from service or dies 8S the case may be.

(2) The day on which an employee retires or is retired or discharged or is fJioweci lU

resign from service as the case may be, shall be treated as his last workinq dajl.
The date of death shall also be treated as a working day .

•
('I) If the service rendered by an employee of the Madrassa prior to the date of his

retirement has not been satisfactory, the appointing authority may be order made
reduction in the anyone of pension or gratuity or both as that authority ITIpY think
proper. _

_____ . "'-"">..,..: •••••.•••__ - _-".~_- .=-~..,...........•. ....,~....-......-. __ -.-..~_.~"" .••..•.....~ __ . ~~. ~ __ ~u~_~....,_
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Provided that the appointing authority shall, before passing an order under this
sub-rule shall serve or cause to be served a notice upon the person concerned
specifying the reduction proposed to be made in such amount on account of his
unsatisfactory service under Madrassa and call upon such person to submit, within
fifteen days of the receipt of the notice or such further time as may be allowed by that
authority, such representation as the person concerned may when to make against
the proposed order and take into consideration the representation, if any, submitted
. by such person before passing such order.

Provided further that the amount of pension shall not be reduced below the limit
specified in rule<iO.

(2) For the purpose of sub-rule (1) the expression 'appointing authority' shall mean
the authority which is competent to make appointments to the service or post
from which the employee retires.

(3) (a) The reduction referred to in sub-rule (1) shall be of permanent character.

(b) The measures of reduction in the amount of pension shall be to the extent by
which the employee's service as a whole failed to reach a satisfactory standard
and no attempt shan be made to equate the amount of reduction with the amount
of loss caused to the Madrassa.

(4) The pension authorised under these rules shall not be reduced although
proof of the service haying been not satisfactory may come to the notice of
appointing authority subsequent to the authorisation of pension.

(5) Where in the case of an employes, the Director of School Education passes an
order (whether original or appellate) awarding a pension inciuding gratuity less
than the maximum admissible under these rules, the appointinq authority shall
be consulted before the order is passed ..

(6) Nothing in this rule shall apply:-(a)

(8) Where a part of pension has been withheld or ordered to be recovered under
rule-?

or

(b) Where a part of pension has been reduced under rule-27
or

(c)
•••

\ilJhere death-cum-retirement gratUity is admissible under Sub-rule (H)'of rule 31
and family pension is admissible under rule 35 ; - .

(d) To effect recovery which has t.Ae result of punishment.

5.

(1)
\ , An employee shall not earn two pensions in the same service or post at the same

time or by the same continuous service.
~---.---. ---.•---~-.-----------.--.,,~~-.
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(2) Except as provided in rule 12 an employee who, having retired on a
superannuation pension or retiring pension, is subsequently re-employed, shall
not be entiled to a seperate pension or gratuity for the period of his
re-employment,

Pension subject to future good conduct.

Future good conduct shall be an implied condition of every grant of pension and
its continuance under these rules.

(a)1)

(b) The pension sanctioning authority may, by order in wriiing, withheld or 'Nithdra,c
a pension or part thereof, whether permanently or for a specified period. if rhij
pensioner convicted of a serious crime or is round guilty of grave misconduct ;

Provided that no such order shall be passed by an authority subordinate to the
authority competent to make an appointment to the post held by the pensioner
immediately before his retirement from service;

Provided further that where a part of pension is withheld or withdrawn the amount
of such pension shall not be reduced below the limit specified in rule 30.

(2) Where a pensioner is convicted of serious crime by a court of law, action, under
sub-rule 1 shall be taken in the light of the judgement of the court relating to
such conviction.

(3) !n a case not faiiling under sub-rule 2 if the authority referred to in sub-rule 1
consider that the pensioner is prima facie guilty or grave misconduct, iTshall
before passing an order under sub-rule 1.

-O;~

(a) Serve upon the pensioner a notice specifying the action proposed to h61~k'O"
against him and the gwund on which it is proposed to be taken and c"Hing
upon him to submit withir1 fifteen days of the receipt of the notice or such runner

.•.JlIne .not exceeding fifteen days as may be allowed by the pension sancuon.r-j
authority, such representation he may wish to make against proposal; and

(b) take into consideration the representation, if any submitted by the pensioner
under clause (a).

(4) An appeal against an order under sub-rule 1 passed by any authority other than
the Appeilating Authority, shaillie to the Appellating Authority.
Explanation-In this rulet-

(2\ the expression 'serious crime' includes a crime involving an offence under any
Act or Rules 0/ the Government.

R\~t\lJ\},~\ltl\\\\\\\\\ 'tI.~\'\\~'\\~\\)~\\\\\\~\iit;J\~\\M~a.,«~\"\$to\"\.
-;-,'"'s appointing authority reserves to himself the right of withholding or withdrawing a
::=:':5b(1 or part thereof, whether permanently or for a specified period, and or ordering
-",:c:e.rj from a pension of the whole or part of any pecuniary loss caused to the
'/":::-3.ssa, if in any departmental or judicial proceedings, the pensioner is round guilty
,:' ;~a'iemisconduct or negligence during the period or his service including service
.-=-:::2'-20 upon re-employment after retirement.

5



-e- .." ." -, di '! 1 '20 ~'no'" 1\ 0l npura G8Z(::'(1:8, t:X([80r .mary ssue, ~anuary _ " Lv ,) r\. .

C~UpJjFYiNi3 SERV~CE,

U Subiect to the provisions of these rules, quallfying service of an employee shall
commence from the date he takes charge of the post to which he is first appointed
either substantively or in an.officiat!ng or temporary capacity.

Provided that nfficiat!r:9 or temporary service is followed without interruption by
substantive appointment ~ntriA same or another service or post.

(3) in the case of 8n ernploYBs in ,,1 \]i"QU(>'D' service or post who held a lien or a
suspended lien on 8 permanent pensionable post prior to the -17th Aprii, '1050,
service rendered before attalning '(he age of sixteen years shall not count for any
purpose, and

(0) in the case of an employee not covered by clause (a), service rendered before
,];tt81ninQ the ape of 8ight(~,;en jE'S!'S shall not count, except for compensation
gr:-3tuity.

COhID!Tl0N SLH3,JEC:TTO \iVH!CH SERVICE QUAliFIES.

9. (1) The service of an employee shail not qualify unless his duties and pay are
fegu!aled by (3rant-in~l\lc1 PUle,)S or under conditions determined by the
Government.

(2) in the case of a Governrnent servant beionr:;;ing to Centra! Government or State
Governrnent who is permanently transferred to a service or post to which these
rules apply, the: continuous service rendered underthe Centra! Government
CJrState Covernrnent In an officiating or temporary capacity, if any, followed
without interruption by the substantive appointment, or the continuous service
rendered under that GOVGTiment in an officiating or temporary capacity, as the
case may 1Jf.~ ::;1'1;,:111qualify provided that nothing contained in this sub-rule shall
apply to any such employee who is appointed otherwise than by deputation to a
service or post to which these rule apply.

'!D. COUNT!NG FOH, SERVICE Oi\j PHOBAT!ON,

Service on probation 89ai113t a post if followed by confirmation in the same or
another post shEd! qual'fy.

COIJI\!TING OF:-:3EFVICE !\S j1,PPRENTICE

S€'r\!iCE~as 2Hl apprentice shall not qualify,

COLJNTING OF Ivl!Ul~I\R"r' E;;EHVICE RENDEf.:;)ED BEFOHE
CIVIL EiVIPLOYMEi\lT.

(1) An employee who is re-employed In ,:1 post before attaining tile age (')f

superannuation and who, before such re-employment, had rendered requiar
Mintary service after attaining the age ofeightet::n years, may on his confirmation
in post. opt E~ither,



Tripura Gazette, Extraordinary Issue, January 20, 2003 F. C

(a) to continue to draw the Miiitary pension OJ' retain gratuity receivsc Ct, __

from Military Service in which case his former Military service shall ;'0, t.:
qualifying service; or

(b) in case to draw his pension or refund the gratuity including deatn-cuu: rs: c

rnent, if any, and count the previous Military service as qualifying Se,i!CB "
which case the service so allowed to count shall be restricted to a service '<,li--
or outside the employees unit or Department in lndiaor elsewhere which Ie iJ"""',
from the Consolidated Fund of India or for which pensionarycontribution i',2~
been received by the Govt, and the pension immediately drawn shail not t.·"
required to be refunded by the element but the element of pension which \\-2":.

not taken into account for fixation of pay on re-employment shall be refunded.
(2) (a) The authority issuing the order of substantive appointment to "' post 2.~ '2

referred to in sub -rule (1) shall along with such order require in 'dri! ~

the employee to exercise the option under that sub -rule v/lti';in :;--~ ~
months of the date of issue of such order. if he is on leo'is./ _
day',within three months of his return from leave, whichever is ,a:s: "c':
also bring to his notice the provisions of clause (b).

(3)

(4)

(5)

(b) If. an option is exercised within the period referred to in ciacJss : '"
employee shall be deemed to- have opted for clause (a) of 5uj-!uis

An employee who opt. for clause (b) of sub-rule (1) sha] ce ce'='.iLe~
refund the pension, bonus or gratuity received in respect c: h:s e', C,',"'
Military service, in monthly instalments not exceeding :h.'i.h,,'
number, the first instalment beginning from the month 10 c.'.!ns' ",2
month in which he exercised the option.

(a)

(b) The right to count previous s~ice as qua!fying service "j',,,:: r.r.t r:'!lli0
until the whole amount has beer. refunded.

In tile case of a employee )llIho, having elected to refund till) pe'·,s'·.··,'.
bonus or gratuity, dies before the entire amount is refunded, th,
unrefundeo amount of the pension or gratuity shall be acijuS[BCi
against tile death-cum-retirement gratuity which may become P"Y81;16io
his family.

V\fhen an order is passed under this rule allowing previous P3gU!c3.i'

Military service to count as part of the service qualifying for civil pensio»,
the order shall be deemed to include the condonation of interrnptlon in
service, if any, in the Military service and between th", iViilitary and civil
services.

COUNTING OF PERIODS SPENT ON LEAVE :-

Ali leave during service for which leave -salary is payable and 31i
extraordinary leave granted on medical certificate shall count as
qualifying service. Provided that in the case of extraordinary leave
(other than extra-ordinary leave gr~mted all medical ground on rnedical
certificate) the appointing authority may, at the time of grant in such
leave, al\ow the period of that leave to count as qualifying service ii
such leave is granted to an employee of Govt. aided privately managed

7
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(i) Due to his inability to join or re-join duty on account of civil
communication; or

(Ii) For prosecuting higher scientific and technlcal studies.

COUNTING OF PERIODS OF SUSPE~,ISION :-

Time passed by an employee under suspension pending enquiry into
conduct shall count as qulifylng service where on conclusion of
such enquiry he has been fully exonerated or the suspension is held to
be whony unjustified, in other case the period of suspension shall n«
count unless the authority competent to pass orders under the rules
governing such cases expressively declare at the time or time that it shoulr
count to such extent as the competent authority may declare.

FOREFITURE OF SERVICE ON DISMISSAL ORREMOV,L\L:-

Dismissal or removal of employee of the Madrassa from a service or post
entails forfeiture of his past service.

COUNTING OF PAST SERVICE ON REiNSTATEMENT

An employee of the Madrassa who is dismissed/removed compulsorily
retired from service, but is reinstated on appeal or review, is entitled
to count his past service as qualifying service,

FOREF!TURE OF SERVICE ON RESIC;NATION.

The period of interruption in service between the date of dismissal,
removal or compulsory retirement, as, the case may be, and the date of
reinstatement, and the period of suspension, if any, shall not count
qualifying service unless reqularised as duty or leave by a specific order
of the authority which passed the order of reinstatement. '

Resignation from a service or a post, unless it is allowed to be withdrawn
in the public interest by the appointing authority, entails forfeiture of past
service.

A resignation shall not entail torfelture of past service if it has been
submitted to take up, with proper perrrsssion another appointment,
whether temporary or permanent, under the Government/other institu-
tions where service qualifies. . .

Interruption in sendee in a ease faiHng under sub-rule (2) due to the two
appointments being at different stations, not exceeding the joining time
permissible under the rules of transfer, shall be covered by grant of leave
of any kind due to the 80v1. on the date of relief or by formal condonation
to the extent to which the period is not covered by leave due to him.
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EFFECT OF INTERRUPTIOl'.j iN SERVICE.

An interruption in the service ofan employee entails tortet •.ve. :;?"'..:, ': aSI
service, except in the follo\iving cases :-

(a) authorised leave of absence;

(b) unauthorised absence in continuation ofauthorised leave of ebSS~:e s:
long as the post of absence is not filled substantively;

(c) suspension, where it is immediately followed byreinstatement '/.'!~2:-2, .

the same or a different post, or where the employee dies 0, is ps'<:,s:'
to retire or is retired on attaining the ag£~of compulsory retirement ,',n]::"
under suspension;

(cD transfer to non-qualifying service in an establishment under the contre,:::
theGovt, if such transfer has been ordered bycompetent authority in 1~·C-
public interest.

(e) joining time while on transfer from one post to another.

Notwithstanding anylhinfJ contained in,; sub-rule ('I) the pension
sanctioning authority may, by order commute restrospectively the periods
of absence without leave as extra-ordinary leave.

CONDONATION OF INTERRUPTiON iN SERVICE.

The appointing authority may, by order, condone interruption in the
service of an employee :-
Provided that--

(i) the interruptions have been caused bYi' reasons beyond the control of
the employee;

(ii) the total service excluding one or more interruptions, if any, is not less
than five years' duration;

(iii) the interruption, inclucltng two or more interruptions, if any, does not exceed
one year.
The period. of interruption condoned under sub-rule (1) shall not count
as qualifying service.

ADDITiON TO QUAUFYING SERVICE WHEN AN EMPLOYEE
IS DECLARED SUF<PUJS.

An employee, other than employee in Group-'D' service or post, who
after having been declared surplus to the establishment in which he was
serving opts to retire voluntarily within two months of his transfer and
is permitted to retire shall be entitled to, have five years added to
the qualifying service rendered by him.

9
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Provided that the qualifying service rendered is not less than fifteen years
and the resultant length of qualifying service after taking into account the
aforesaid addition is not more than the service the employee could have
been counted had he/she retired on the date of hls/her superannuation.

(2) In respect of an employee in Group-D' service or post the provisions of
sub-rule (1) shall apply if he opts for voluntary retirement within a period of
two months of the reporting of his name to the competent. authority after
having been declared surplus in the establishment in which he was
serving as 9 result of studies made by YUleDepartment of Education.

EMOLUIVIENTS AND !\VERJ\GE EMOLUMENTS

The exoressionternoiuments' means pay including dearness pay, as
determined tly the order of the Government issued from time to time
which an employee was receiving immediately before his retirement or
on the date of his death.

Note No. (i) If an employee immediately before his retirement or death while in
service had been absent from duty on leave for which leave salary is
payable or having been suspended has been reinstated without forfeiture
of service, the emoluments which he would have drawn had he not been
absent from duty or suspendedshall ; be the emoluments for the purpose
of the rule;
Provided that any increase in pay (other than increment) which is not
actually drawn shall not form part of his emoluments.

Note No. jf an employee immediately before his retirement or death while in service
had been absent from duty on extraordinary leave or had been under
suspension, the period whereof does not count as service, tile
ernoluments which he draw immediately before proceeding on such leave
or being placed under suspension shall be tile emoluments for the
purpose of this rule.

Note No. (3) If an employee immediately before hi~;retirement or death while in service
was on earned leave or leave on average pay, as the case may be, and
earns an increment which was not withnetc..

AVERAGE EMOLUMENTS.

Average emoluments shall be determind with reference to emoluments
drawn during the last 10 complete months of the service of the employee

Provided that any increase in pay, other than the increment which is not
actually drawn, shall not form part ofhis emoluments.
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CHAPTER-V

Cla.sses of Pension and Conditions Covering their Grant.

SUPERANNUATiON PENSION.

A superannuation pension shall be granted to an employee who is retired
on his attaining the age of compulsory retirement.

RET!RING PENSION.

(8)

A retiring pension shall be gii'~mted :~

to an employee who retires, or IS retired in advance of the age or
compulsory retirement, inaccordance with the provision of rule (29) of
these rules and

to an employee who, on being declared surplus or opt for voluntary
retirement in accordance with the provisions of rule (20) of these rules.

INVALID PENSION.

Invalid pension may be grantled if an employee retires from the service en
account of any bodily or menta! inforrnity which permanently incapacitates
him for the service. -

An employee of the Madrassa applying for an invalid pension shall submit
a medicaicertlflcate of incapacity from the Civil Surgeon or District Medical
Officer, or any Medical Officer of equivalent or Higher status.

COMPENSATiON PENSION .:

if an employee is selected for discharge owing to the abolition of his
permanent post he shall, unles he is appointed to another post the condi-
tions of which are deem by the authority competent to discharge him to be
at least.equal to these or his own, have the op'fi6rl :- .

(8)
.

of taking compensation pension to which he may be entitled for the S8rV1CE-

he had rendered or
(b) of accepting another appointment on such pay as may be offered snc

continuing to count his previous service of pension.

la} Notice of at least three months shall be given to the employee ;.-:
permanent employment before his service of his permanent post tc
dispense with his service may sanction the payment of a sum not
exceeding the pay and allowances for the period by which the notice
actually given to him fails short of three months.

~} No compensation pension shall be payable for the period in respect of
whJch hB receives pay and allowances in lieu of notice.
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COMPUL.SORY RETiREMENT PENSION.

An employee of the Madrassa compulsorily retired from service as a
penalty may be granted by the authority cornpentent to impose such
penalty pension or gratuity or both at a rate not less than two-third and nCI
more than full compensation pension or gratuity or both admissible to hirr
on the date of biscompulsory retirement.

COfliiP/-\SSiONAfE ALLOWANCE.

(1) An employee who is dismissed or removed from service shall forfeit his
pension and gratuity, Provided that the authority compentent to dismiss or
remove him from service pay, if the case is deserving of special
consideration, sanction a compassionate allowance hot exceeding two-thrc
of pension or gratuity or both which would have been admissible to him if he
had retired on compensation pension.

-_._---" ----------'-~,,~-.-~.--~------~------"------------

CHAPTER-VI & vn

SCHEME FOR VOLUNTARY RETIREMENT OF THE EMPLOYEES.

An employee may also be permitted to retire voluntarily subject to the
fol.!owing conditions.

0) An employee who have put in not less than 20 (twenty) years qualifying
service may, by giving three months notice in writing to the appointing
authority, retire from Service voluntarily. The scheme is purely voluntary,
the initiative resting Witrl the employee himself. The appointing authority
shall have no right to retire employee on its owns, under this scheme.

(ii) The benefit of 'retiring pension' will be admissible to employee retiring
under this scheme.

(iii) A notice of less than three months pay also be accepted by the
appointing authority in cases, with prior approval of the Government.

(tv) .lf an employee retires under this scheme of voluntary retirement while he
has no extraordinary leave (without medica! certificate) without returning
to duty, the retirement shall take effect from the date of commencement
of the 'leave' .

(v) Beforean employee gives notice of voluntary retirement with reference to
these instructions it shall be theresponsibHrt)r'of the employee to satisfy
himself by means of a reference tQ the "appropriate administrative
authority that he has, in fact completed 20 (twenty) years of service
qualifying for pension-

(vi) ie,., notice of voluntary retirement may be withdrawn subsequently only with
, the approval of the appointing authority to reach before the expiry of the

period of notice, since approval by the appointing authority's sale
discretion.
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A notice of voluntary retirement given after completion of 20 years of
qualifying servtce wi!: require acceptance by the appointing authority
subject to approval of the Government such acceptance may be
generally given in all cases except the following cases :-.

(a) in which disciplinary proceeding are pending or contempleted against UK;

employee concerned for the imposition of major penalty and the
disciplinary authority, having regard to the circumstances of the case, is
of the v!ew that the imposition of the penalty of removal of dismissal from
service might be warrented in the case.

Note :-

(ix)

\
t
\

While granting proportionate pension to an employee retiring voluntarily
under this scheme, weightage of 5 (five) years would be given 8S 81'1

addition to the qualifying service actually rendered by him. The grant (){
weightaqe of 5 (five) years will, however be subject '(0 the tollowinq
conditions: -

(a) The total qU~1!ifyingservice after ailowinr:l the weightage should not, In
any way, exceed 30 (thirty) years of qualifying service and the t·:>ta!
qualifyin9 service after giving weightaf:!fj should not exceed quallfying service
which a counterpart Government employee would have had, if he/she hac
retired voluntarily at the lowest age/minimum service limit applicable U)
him for veluntary retirement prescibed under F. R. E;.6 (K) or article 4!:')9 ill
of the C. S. Rs. or rule 48 of the C. C. S. (pension) Rules, i972 as adoptee
by the State Government of any other similar rule applicable to him.

(b) If an employee seeks voluntary retirement under the scheme after he has
attained the age of 5'1 years and has rendered 24 years of service, the
weiqhtaqe in pension would be admissible for 4 years.

(c) If an employee seeks voluntary retirement under this scheme after he has
rendered 25 years of service and has attained the age of 48 years, the
wei~lhtage in pension would be admissible for five years.

~
The period of 'Neightage should not beyond the date of normal
superannuation.

The weit~htage giver]' under this scheme will be only in addition to the
qualifyin9 service for the purpose of pension and gratuity. It will not entitle
the employee retiring voluntarily to any notional Fixation of pay for the
purpose of calculating the pension and gratuity which will be based oro; the
actual emolument calculated with reference to the date of retirement.

The amount of pension to be fJrf.mtt.'Jd after giving the weiqhtaqe vvii! be
subject to the provisions 0', Rule 4 of the said Rules as adopted 8S bV the
employee. The pension will also be subject to the provisions of Ruis-6.

Tl-le scheme of voluntary retirement will not apply to those who retired
vctuntariiy under the provisions of Ru!(~-20.



(I) in C8S€':! of an employee retiring in accordance with the provision of these
Rulesr;.fter completing qualifying service of not less than 33 years, the
pension SJ'lE1H be calculated at 4!S%, (forty five) percent of the last payor
.)0 months aver898 emoluments whichever is more, subject to rninimurr
of 1::';'8. '1300/·· and maximum of Rs. 1<1,200/- per month.
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(xii) An employee giving notice? of voluntary retirement may also apply, before
the expiry of H"i;;~notice, for the leave stcJ.t"ldingto his credit which may be
&imnted to him to run concurrently with the period of notice.

AMOUNT OF PENSION.

For these employees, who at the time of retirement have render- qualifying
service of '10 years or more but less than 33 years, the amount of their
pension v'.fiHbe such proportion of the maxirnumadrnissible pension as thei
qU211ifying services rendered by them bears to the maximum qualifying I
service of 33 years. !

" I

(Hi) in addition to pension as above, an employee shall be entitled to relief as
admissible to the employee pensioners of the Gov(;;:mrnent of Tripura from
tune to time. The relief 'wil! also be payable on family pension. The
conditions of admissibility and rate of relief in family pension shall be the
same one and wi!! be applicable to the pensioners.

(iv) The amount of pension payable monthly shall be expressed in whole of a
rupee and where the pension calculated according to this scheme
contains a fraction of rupee, it shall be rounded off to the next higher rupee
provided that in nocase a pension in excess of the maximum pension
prescribed under this rule shall be allowed.

(v) The employee shalt be entitled to encash the leave em average pay for the
period of earned leave standinp at the credit of the employee on the date
of retirement on superannuation subject to a maximum period of earned
lE~<.1V8 accumulated to the credit of an employee 8S per leave rules'
applicable to him in the same manner and in accordance with the same
terms and conditions as are applicable to the employees under the
Gov81'lHnent of Tripura.

(-' \
\ ~) In tile case of an employee who bas.ccmpleted f (five) years of qualityir»

service, and has become eliglbk~ for service gratuity or pension under R:
30 on retirement shef1 be paid equal toi/tHh of his emoluments for each
completed 6 (six) monthly period of qualifying service subject to maxirnun
of "IG% times the emoluments, provided that the 8ITIOunt of retirement
gratuity payable shall in no case exceed Rs, 2,00 lakhs.
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(Ii) husbandjndudin~l judiciahy separated husband in the case of a female
employee.

(Hi) unmarried d;EH.lflhters including step daughter and adopted daughter.

(iv) sons including step sons and adopted sons.

(\I) widoweo daughters including step daughter and adopted daughters.

(vi) father including adoptive parents in tile case of
(vu) mother individual whose personal law permits adoption.

(vm) brother below the age of eighteen years induding steps brothers.

(ix) unrnarried sisters and widow sister including steps sister,

(x) married daughter, and

(xi)

PEr';';SON TO WHOM GRATUITY is PAYABLE.

(1) Th(~gratuit.y payable under Rule ..·31 shall be paid to the person or persons
on whom the right to receive the gratuity conferred by means of.nomina-
tion under RuI8-3<L

(8)

(b) If there is no such nomination or if.thertornmation made does not subsist,
the nratuity shall be paid in the manner indicated below :-

(I) IHnen? are one or more surviving members of the family in sub-rules (i),
(ii) and (iv) of suo-clause 4 of Rules-34 to all such in equal shares;

(H) If there are no such surviving members of the family as in sub-clause (i),
abOV5\ but there are one or more members as in clause (v), (vi), (viii),
(ix), (x) and (xi) of sub-rule 4 of 32 to all such members in equal shares.

LAPSE OF DE/\TH-CtJM-FU~TIHEMENT GR.>.\TUITY.

Whe:'e an employee dies while in service Of' after retirement wlthou;
recej'"ing the amount of gratuity and leaves behind no family and--

(8) has made no nommaticn, or

(b) the nomlnatlon made does not. substst, the amount of death-cum-
retirement gn~tuity payable in respect of such employee under Rule-31
shaH lapse to thE.Y(?iovermnent

NO!VIINArlON.

An employee on his initial confirmation in a post, make a nomination in the

!



(2)
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prescribed form as may be appropriate in the circumstances of the case,
conferring on one or more persons. right to receive the death-cum-retire-
ment gratuity payable under Ruie<,1 :

(i)
Provided that if at the time of making tile nomination.

the employee has a farnily, the nomination shall not be in favour of any
per-son other than tbe members of this family; or

thf~ employee has no family, the persons, or a body of indivicJi1als,whether
incorporated or not.

!n an employee nominated more than one person under sub-clause (1),
he shall specify in the nomination the amount of share payable to each of
the nominees in such rnr..inner as to cover the entire amount of gratuity.

::5.
(i)

(a)

(',I)

(ii)

(2)

{ii)

FAMILY PEi\iSiON.

The provision of this rule shall apply--

to the family of deceased who was in pensionable service and subject to
the provisions that 'N118n an employee dies--

after acompletion of not. less than one year's continues service, or

after retirement from' service and was on the date of death in respect of. a
pension .

.Subject to the provisions of sub ..rule·-3 of this rule, the family of tilt"!
deceased shall be entitled to a 'famHy pension, the amount of livhich shall
be determined in accordance with tht3 guidelines given below :-

(i) Farnily pension shall be 30% of the Basic pay last drawn subject to 21

minimum RS.DOO/- and maximum of Rs. 5,600/-. For the first seven
year's or such period at which the pensioners would have become 67 years
Whichever is earlier, the amount of Family pension shall be same as HIEi'[ of
the pension. After that period the family pension as aforesaid, shall be .
admissible 'which, however.shall not be iE:1SS than 60% of the pension
amount.
The amount of famiiv oension shal-l be fixed at monthlv rates and be

." . . .,

expressed in whole rupees and where the falnily pension contains a
fraction of rupee, it S1lalibe rounded off to the next higher rupee:

Provided that no case ,~ family pension in excess of the maximum
prescribed under this rule shall be allowed.
Vihefe an employee dies after having rendered seven years continuous
service the rate of family pension payable to the family shail be equal to
L5~~} (f'::Tf-fv6 per cent) of the pay last drawn Ot twice the family pension
admJss!:~ under suo-rule (2), whichever is less, and the amount so
~T!iss~~ s~8!1 ne payable from the date following the date of death of
tt"~ e-;.>;:::-~J~br 2 period of seven years or for a period upto the elate on
.n<:r :'-6 re:;;-ec oeceased employee would have attained the age of
C ,; ~~=E-S ra··: ~~ survived, which ever is less.
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n)' i.,";') [;1').,". \" \' In the event of death of an employee after retirement HIe family pension as
determined under sub-rule (1)shall be payable for a period of seven years,
or for a period up to the date on which the retired deceased employee
would have attained the age of 67 years had he survived, whichever is
less:
Provided that in no case the amount of famiiy pension determined under
this clause snell exceed the pension sanctioned on retirement from the
service ;
Provided further that where the amount 0[' pension sanctioned on
retirement is less than the amount of famuy pension admissible under
sub-rule (2) \ the amount of family pension determined under this clause
shall be limited to the amount of family pension admissible under
sub-rule (2).

EXPU·\NAT!ON.

For the purpose of this sub-rule, pension sanctioned on retirement includes
the part of the pension which the retired employee may have commuted
before death,

(b) After the expiry of the period referred to in clause (a), the family, in receipt
of family pension under that clause shall be entitled to family pension at the
rate admissibleunder sub-rule (2).

(4) The period for which family pension is payable shaf be as follows :-

(i) in the case of a widow or widower, up to the date of death or remarriage,
whichever is earlier ;

(ii)' in the case of a son, until he attains the age of Twentyflve 25 years : and

(Hi) in the case of an unmarried daughter, until she attains the age of 25 years
or until she qets married ; whichever is earlier:

Prcvlded that if tile son or daughter of an employee is suffering from any
disorder or disability of mind or is physically crippled or disabled so as to
render htm or her unable to earn a living even after attaining the age of 25
years in the case of the son and 25 years in the case of the daughter, the
famHy' pension shah be payable to such son or daughter for life subject to
the fo!im'\llng conditions, namely :--

if such son or daughter is one among two or more children in the order So'
out in clause (i) of sub-rule 6 of this rule utiJ:il the last. minor child attains tr:,
;:\ge of 215years, as the case may be, and thereafter the family pension
Is>hall be resumed in favour of the son or daughter suffering from disorder:'
disabilit.y of rnlng,.pr who is physically crippled or disabled and shaf be
payable to him/her for life;

(ii) if there are more than one such son or daughter suffering from disorder c
disability of mind or who are physically crippled or disabled, the fami'i.
pension shall be paid in the following order namely t-
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(a) firstly to the son, and if there are more than one son, the younger of them
wiil get the family pension onlyafter thelite-time of the elder;

(b) secondly, to the daughter, and if there are more than one daughter, the
younqer of them will get the family pension only after tile life time of the
elder :-

(iii) the family pension shall be paid to such son or daughter through the guardian
as ithe or she was a minor;

(iv) before aliowing the farnily pension for iife to any such son or daughter, the
sanctioning authority shall satisfy thatthe handicap is of such a nature as
to prevent him or her from earning his or her livelihood and the same shall
be evidenced by a certificate obtained from a medical officer not below the
rank of a Civil Surgeon setting out, as far as possible, the exact mental or
phys'cal condition of the child ;

(v) the person receiving the family pension as guardian of such son or
daughter shall produce every three years a certificate from a medica! officer
not below the rank of Civil Surgeon to the effect that he or she continues to
be physically crippled or disabled .

.EXPLANATION.

(3) Only the disablity which manifest it$elf before the retirement or death of the
employee while in service shall be taken into account for the purpose Of
grant of family pension under this sub-rule.

(b) A dauqhter.shall become ineligib!e for family pension under this sub-rule
from the date she gets married.

(c) The family pension payable to such a son or daughter shall be stopped if
he or she starts earning his/her livelihood.

((1)
\'-' in such cases it shall be duty of the guardian to furnish a certificate to the

Treasury or Bank, as the case may be every Q!lonth that (1)he or 8116 has
not started earning his/her livelihood; (li) in the caseof daughter, that she
has not yet married.

Vvhere the family pen;ionis payable to more widows than one the tamliy
pension shall be paid to the widows in equal shares.
On the death of a widow, her share of the family pension shall become
payable to her eiigible child;
Provided that if the widow is not survived by any child, her share ;)f tne
family pension shall ceas~ to be payable.

(b) VVhere the deceased employee or pensioner is survived by a widow QU:
has left behind eligible child or children from another wife who is not alive.
the eligible child or children shall be entitled to the share of the f2n1iiy
pension which the mother would have received if she had been alive at the
time of the death of the employee or pensioner.

19



(Iii) If sons and un-married daughters are alive, unmarried dauqhters shall not
be eHgib!e for family pension unless the sons attain the age of twenty-five
years and thereby become ineligible for the grant of family pension.
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(6) (;\'i Except as provided in sub-rule (5) the family pension shall not be payable
to more than one member of the family at the same time.

(ii) ·!f a deceased employee or pensioner leaves behind a widow or widower,
the family pension shall become payable to the widow or widower the
failing which to the eligible child.

(8)

Where :,] deceased employee or pensioner leaves behind more children
than one the eldest eligible child shall be entitled to the family pension for
the period mentioned in clause (i) or (H)of sub-rule (1) as the case may,
and after the expiry of that period the next child shall become eligible for the
grant oftamily pension.

\f.Jhere fanlily pension is granted under rule to a minor, it shall be payable
to the guardian on behalf of the minor.

(7)

(9) In case both wife and husband are employees and are governed by the
provisions of this rule and one of them dies while in service or after retire-
ment, the farni!y pension in respect of the deceased shall become payable
to the surviving husband or- wife, and in the event of thedeath of the
husband or wife, the surviving child or children shall be granted the two
family pensions in respect of the deceased parents, subject to the limits
specified below, namely :-

(a) (i) if the surviving chlld or children is or are eligib!eto draw two family pension
at the rates mentioned in sub-rule (3) the amount of both the pensions
shall be limited to five hundred rupees per mansem ;

(ij) if one of the family pensions ceases to be payable at the rate mentioned in
sub-rule (3), and in lieu thereof the pension at the rate mentioned in
sub-rule (2) becomes payable the amount of both the pensions shall also
be limited to five hundred rupees per rnensem ;

(b) if both the T8rrdly pensions are payable at the rates mentioned in sub-rule (2),
the amount of two pensions shall be limited to two hundred and fifty rupees per

\ . .

mensern.

(10) Where a female employee or male employee dies leaving behind a
judicially separated husband or widow and no chiid or children, the family
pension in respect of the deceased shari be payable to the person
surviving:

Provided that where in a case the judicial separation is granted on the
ground of adultery and the death of the employee takes place during the
period of such judicia! separation, the family pension shall not be payable
to the person survivinq.
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(11) (a) VVhere a female employee Of male employee dies leaving behind, a
judicially separated husband or widow with a child or children, the family
pension payable in respect of the deceased shall be payable to the
surviving person provided he Of she is the guardian of such child or
children.

(b) Where the surviving person has ceased to be guardian of the child or
children such "family pension shall be payable to the person who is the
actual guardian of such child or children.

('12)

~
(a)

(i)

(ii)

(b)

(i)

s (ii)

z:

(iii)

FOH T.HE PURPOSE OF THIS HLiLE.

"Continuous service" means service rendered in a temporary or permanent
capacity in a pensionable establishment and dose not include ..-

period of suspension, if any and

period of Service if any, rendered before attaining the age of eighteen
years;

"tarnily" in relation to an employee means -

wife in the case of a male employee or husband in the case of a female
'employee provided tile marriage took place before the retirement of the
employee;

a judicially seperated wife or husband such, separation not being granted
on the ground of adultery' provide the marriaqe took place before the
retirement of the employee;

son who has not attained the age of twenty-five years and unrnarried
daughter who has not attained the age of twenty-five years, including
such son and daughter adopted legaUy before retirement but shall not
include son or daughter born after retirement"[

"Pay" means the entoluments as specified in rule-z t :

Provided that in a case in which average emoluments as refereed tC} i:-
rule-22 are treated as emoluments for the purpose of death-cure-
retirement gratuity referred to in rule"·31, such average emoluments sr,:;'-,:
be treated as pay.

..:. "'";'""'11:,' pension shall take effect from the day following the death of 2!-,

~-:-':::jee.
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CHAPTER - vm

t\.PPUCAT!ON FOR SANCTION OF PENSION.

GENERAL.

Preparation of list of Employee of The Mad:r<:!ssa Due For
R[,);'!:i rement.

The management of the Madrassa shall have a list prepared every six
months; that is, on 1st January and the 1st July.eacb year of all employee:
of the Madrassa v\/110 are due to retire with the next 34 months of that date

Two copies of the list referred to in sub-clause (1) shall De supplied to the
Director of School Education or such other officer as the Government me
decide from time to time not later than 31st January or 31st July as the
case may be, of that year. Director of Schoo! Education shall forward ace;
of the list to the Audit Officer concerned not later than 31st March or 30th
September as the case may be, of that year.

In the case of an employee retiring fer reasons other than by way c
superannuation, the management of the Madrassa shall promtly intorr
the officer referred to in sub-clause above as soon as the irnpending retire
rnent becomes known to him. On receipt of the information from the mar
aqement 0'( Madrassa the concerned officer snail intimate the Audit Office
of the impending retirement.

SUBIVHSS!O!\j OF APPLICATION FOR PENSION.

Every employee who is eligible for pension under this Rule shall submit. i j
writing an application for pension in prescribed form.

Provided that ;-

Every employee shall submit his application for pension at least one yea
in advance of the date his anticipated retirement

(i) In a case in which the date of retirement. can not be foreseen one year in
advance, the application shall iJ8 submitted immediately after the date of I
retirement is settled, and I

i
(it) an employee of the Madrassa, proceeding-on leave preparatory to retire:

rnent In excess of one year provided entitled to the same as per leave ru
apollcable to him, shall submit the-application at the time of proceeding 0:
such leave.

AUTHORiTY COMPETENT TO SANCTIOf'.,j PENSION AND GRATU!TY

(8) "The Drawing and Disburshinq Officer appointed by the Government sha
be competent to sanction pension and gratuity."



y

(b)

(1)

(2)

~o.

(1)
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The authority referred to in clause (a) shall after considering the tactt> of
the case and having due regard to the provisions of rule -4·recorded in
prescribed from his orders as to whether the service rendered by the
employee of the Madrassa has been satisfactory and is ",ppmved for the
want of fuB pension or gratuity or both admissible under the n3gulations or
whether or both admissible under the regulations or whether the service
so rendered has not been throuqhly satisfactory and what reduction should
for that reason, be made from the full pension or gratuity or both.

REVISION OF PENSION AFTER SANCTION.

Subject to the provisions of Rules -6 and 7, pension once sanctioned 8ftG:
finat assessment shall not be revised to the disadvantage of the empio'/c8,
unless such revision becomes necessary, on account of a clerical error,
subsequently :

Provided that no revision of pension to the disadvantaqe of the pensioner
shall be ordered by the pension .sanctioninq authority without n!(~
sanction of the Government if the clerical error is detected after 2, period C'-I
two yea!'.' from tne date of sanction of pension.

For the purpose of sub-rule (,I), the employee concerned shall be served
with 2 notice by the pension sanctioning authority recji..lirinfl him to refund
the excess payment. of pensions within a period 0'1'two months from tr:t~
date of receipt of notice byhim.

in case the employee fails to comply with the notice, the pension sane
tioning authonty shall, by order in writing direct that such excess payment
shall be adjusted bjl short payments of pension in future, in one or 1'1'\01'(:'

instalments, as the said authority may direct.

PREPAFZATiON OF PENSION PAPEHS :

"The management of the Madrassa on receipt of the formal application
for pension, shan immediately prepare the pension papers in prescriber;
form after the scrutiny and verification of the service claimed and Ulie,

emoluments actually drawn and forwaro the same alonqwith the foliiYNiii'<
documents to the Drawing and Disbursing Officer appointed by
Government who wiil in his turn forward the pension papers to the Audit
Officer" :-

(e) Service Book duly completed and the entries duly verified and ~,igneCi
the D. D. O.lAdministrator Secretary of the Mamlging Committee aile)

countersigned by the Deputy Director of Education .

.~ c2rUf::ate to be given by the appointing authority stating that the sendee
:)s:me:' have been verified and that the average amoluments have been

calculated.

::.sccrr mendation of the appointing authority stating whether the pension
should be admitted or not.
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(1) (a)

VEF-C.!F!CATION OF SERViCE.

"The Drawing and Disbursing Officer appointed by the Government. shall
go through tile Service Book and the Service Roll, if any, of the employee
and satisfy himself 8S to whether the annual certificate of verification for the
entire service are recorded there."

(b) -. in respect of the unverified portion or portions of service, he shaf arrange to
verify it or them, as the case may be with reference to pay bills, acquittance
rolls or other relevant records and record necessary certificates in the
service book or service rolls, as the case may be.

CO!\tiF.lLET!ON OF PENSION PAPERS.

The management of the Madrassa shall complete Part ..!of tile prescribed
form irrespective of the fact whether an application for pension has been
received 'from the retiring employee of the Madrassa or not.

(2) If at the time of completing Part-I of prescribed form the said-application
from the employee has not been received the relevant columns in Part-l of
prescribed form shall be left unfilled a119 relevant entries made as soon as
the said application is received.

FPRVV/'.RDINC3 OF PENSiON P;C\PERS TO THE ADUlT OFFiCER.

(1) After complying '.)viththe requirement ofrule··42, the management of the
Maclrassa shall certify in prescribed form as to whether the character,
conduct and past Service of the employee are such as to entitle him to the
favourable consideration of the pension sanctioning authority.

(8)

(b) . The management of the Madrassa shal' also record in prescribed form his
opinion asto whether service claimed has been established and should be
admitted or not.

(a) "After completing the prescribed forms the management of the Madrassa
shall sent in prescribed forms, in duplicate, to the Drawing and Disbursing
Officer appointed by the Government who will forward one copy of the
prescribed forms to theAudit Officer, with a covering letter in prescribed
form along with the employee's Service Book and service rules, if any duly
completed uoto date and any other documents relied upon for the
verification of the service clalmed. in such a manner that they can be
conveniently consulated."

(b) The manaqement or the Madrass(~ shall retain, one copy of each of the
above form for his Office record. ~ ..

iNTlM/~'.T!ON TO AUDIT OFF!CERREGARD!NG ANY EVENT
HAVING />\ BEARiNG ON PENSIOhl.

"If,after· the pension p&1perS have been.forwarded by the Drawing and
Disbursing Officer any event occurs which has a bearing on the amount of
pension admissible, the fact sllafl be promptly reported to the Audit Officer
bythe pension sanctioning authority,"

(1)

~ .•.---.--.-

E,
~

l..a -----------------------= =-------------
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Whether the pension papers have been sent to the Drawing and
Di!3bursing Officer before the actual date of retirement Of the employee, a
certificate as to the satisfactory nature of service rendered by the employee
for the period from the date of admitting the service by the pension
sanctioning authority to the date of actual retirement shall be for•.•varded to
the Drawinq and Disbursing Officer appointed by the Government with a
copy to the Audit Officerwithin a week from the elate of Actual retirement of
the employee. of the Madrassa.

The management of the Madrassa shall furnished IG the Dr3'H'eJ 20"::'
Disbursninq Officer appointed by the Government at least 14 days [.~::.':;
the date of retirement of the employee of the Madrassa the fC:iC;;.~~

particul arsnamelyi-

(8) Outstandinq dues recoverable from the employee but of the gratu!:/ bsfc~r8
payment is autherised that is to say;

0) dues payable to the Niadrassa or any other Authority which have been
ascertained and assessed.

(b) amount of gratuity to be held over for adjustment of dues payable to the
Madrassa I Govt which have not been assessed so far;

SANCTIOr-,l,' DF~.AVVj\LAND DISBURSEMENT OF PROVIS!ONAH
PEhIS!ONAND GRAfUITY.

After the pension papers of ail employee have been sent to the Dmwing
and Disbursil)g Officer appointed by the iGovernment, the later shall be
competent to sanction provisional pension not exceeding maximum
pension.and three-fourth of gratuity as indicated in Part-I prescribed form
and for this purpose adopt the following procedure, namely :-

(a) he shall issue a sanction letter in 'favour of the employee endorsing a copy
thereof the management of the Madrassaas well to the Audit officer and
the Director of school education indicating the amount of provisional
pension and three-'rourt~ of g'ratuitypayable lP the retirinG employee of the
Madrassa.

(b)

(c) after the issue of sanction letter the iVlanagement of the ~V~&:i'ss'O:&.~.
the drawlnq and dishursinq officer who (nay be authorised in :liS E~>~=~::=--~-;
.shall draw ;

the amount of provisiona' pension and;

the amount of three-fourth of gratuity after reduction therefrom, aHthe
dues payable to the lvladrassa? GovenliTlent by the retiritlg employee.

25
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(d) TIle management of the Madrassa or tile Drawing and Disbursing O{fjG-3i

as the case may be shallobtain fromsuch retiring employees a certificc'.:;··
of Non-employment in such form a provisional pension and the
three-fourth gratuity.

The management of the Madrar.;sa or the Drawing and Disbursing Offic3"·
as the case may be shall take steps to draw and disburse the provisiora
pension and 9ratuity to the retired employee or the Madrassa on the 1:::
day of the month following the month in which the employee retired frcn..
service.

The payment of provisional pension shall continue for a period of six months
from the date of retirement of the employee unless the period is extended
by the Audit Officer.

(4) The manaqernent of the Madrassa or the Drawing and Disbursing Officer
as the case may be shall inform the Director of School Education and the
Audit Officer.

as soon as the gratuity h8S been paid to the retired employee.

as soon as the provisional pension has been paid to the retired employees
for a period of six months and for the period as may be extended by the
Audit Officer .8f" the case may be.

DRAWAL OF BI~LANCE OF GRATUITY.

The Audit Officer shall order payment of the balance of the gratUIty from
Treasury in the State of Tripura from which the payment of final pension
desired by the retired employee.

AUTHOR.ISATION OFF~NALPENSION AND BALANCE OF
GRATUITY BY THE ,~UDIT OFFICEr:{.

On receipt of the pension papers referred to in caluse-ra, the Audit Office
shall apply the requisite steps, record his audit enforcement on section ti) o
part-lll of the prescribed form and assess the amount of final pensio
and gratuity within 8 period of a six months from the date of retirementa
the concerned employee. .""

Unless otherwise decided by the State Government, the procedure for th:
payment of final pension and tile terms and conditions mgulatin9
payment there of shall mutaties mutandis be the same as envisagcHj in
Central Civi! Service (Pension) rule, 19'72 as adopted by the Stal
Government.
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48. DUES TO THE iVlADRASSA1GOVERNMENT, RECOVERY AND ADJUST-
MENT OF THE DUES TO THEMADRASSA

(i) It shall be the duty of every retiring employee to clear ail the dues payable
to the I\/iadrr.:as.sa/Governl'nent before the date of his retirement.

Oi) Where a flJtiring employee does not clear the Madrassa/Government dl)~;~

and such dues are ascertainable.

(a) All equivalent casb deposit may be taken from him or.

(0'\. J out of 'lille gratuity payable to him an amount equal to that reccverabls en
account of ascertainable Madrassa/Government dues shall be cisduCI:.'<i
thererrom.

(3) In case of a deceased employee where family of the deceased employee is
eli[Ji'ble for death-cum-retirement gratuity such dues shall be recovered in a
simitar manner from the family of the deceased.

SANCTION OF FP.fvlILY PENSIONi~JJD DEATH-CUM-RET!RE!V1ENT
iN RESPECT OF EMPLOYEE DYING WHILE IN SERVICE.

49. THE PAYMENT OF FINAL PENSION AND DEATH-CUM-RET!HEMEr,rr
GRATU!TY WHEN AN EMPLOYEE OF THE MADRASSfl, DIES WHilE
INSEHViCE.

(1\v : J Where the management of the Maorassa has received an intimation
about the death of an employee of the Madrassa while in service he SliGH

communicate the fact to the Director of Schoo! Education and D. D. O.

(2) On receipt of the intormatiom communicated under sub-clause (i), the...,._.
Drawin9 and Disbufsinfl Officer appointed by the Government shall
ascertain whether any death-cum-retirement gratuity or family pension or
both is or are payable inrespect of the deceasedemployee.

Where the farnHy of the deceased employee IS i!!egibie for the death-cum-
retirement gratuity under Rule-S'l, the Drawing and Disbursing Officer shall
ascertain;

0) if the deceased employee had norninated any person or persons to receive
the gr8tuity and;

(ii) if the deceased employee had not made any nomination or the nomination
made does not subsist, the person or persons to whom the gratuity may he
payable.
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(Iii) The Audit Orfie(:)!"" shatl then address the person concerned in Form /'10 ' c
Form '11' as.may be appropriate for making a claim in Form 1.12'.

(4) No withst;:.mdinq anything contained in sub-clause (3) the manaqement of
the madrassa shall furnished to the Drawing and Disbursing Officer, the
folklwinG1 particulars namely-

dues recoverable out of the gratuity before payment is authorised, that is
say ..
dues which have beerl ascertained and assessed;(8)

(if) amount of gratuity to be held ever for adjustment of dueswhich have not
been. assessed so fat;

(ii!) such other particulars, including details of the family, of the dElceClSed
employee for the purpose of obtaining claim as the Drawino ano
Disbursin£l Officer appointed by the Governl'nent may required.

On receipt of the claim or claims forwarded, by the DraV''[in(J and
Disbursing Offlcer the Audit Officer shall complete Form-tf ,;md ·.finally.
assess the amount of death ..cum-retirement gratuity Of family pension Of

l)oth and shaH prepare the pension payment order.

The Audlt Officer shall authorise the payment of gratuity after adjustment
the amount if any outstandinq against the deceased employee.

(b) ThE; amount of 9ffltUity held under sub-clause (4) shall be adjusted by th
Audit Officer against the dues to the Madrassa/Governrm;:nt ascertained
and assessed subsequently and balance, if any shall be released to Hile
clairnents after the expiry of such period 8S the Audit Officer may deemed
proper but In no case the period shan exceed six months from the date of
receipt of claim or claims under sub-clause (5) and then the Audit omc;e~
shaH prepare an order for its payment.

The fact of the issue of the payment order and order for the payment
gr"lluity shall be promptly reported to the madrassa concerned and the
Director of School Education.

AUTHOH!Sj\T!ON OF .ANTICIPATORY GF~ATUITY AND Ff\MILY PENSION.
~~

\/Vherethe amount of death-cum-retirement gratuity payable under (;iaUS6-
49 cannot be finally assessed and settled in accordance with the pmvisiof
of this rule with in {3 reasonable time the Audit officer shall determine th&
gmtulty and family pension in..~thesame manner as applicable to the
employee under the Covernment of Tripura and thereafter authorrse the
disbursement of family pension so determined as 'Anticipatory family
pension' and three-fourth of the amount of gratuity so deternuned a~
anticipatory fJratulty.
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(li) IHhe amount of anticipatory family pension granted as afterwards round to
be in excess of the final family pension assessed by the Audit OfficE~i to
adjust the excess by short payment of family pension payable in future.
lf however, the gratuity disbursed proves to be Iarqer than the amount riL,,,Hy
assessed by the Audit Officer, the gratuitant shall not be required to (,:'fund
the excess actually disbursed to him.

PAYMENT OFPHO\/lS!ONAL FAMILY PENSION AND DEATH·-CUL1-
\

RETIREIV1EN'T GRATUITY VVHEN AN EMPLOYEE DIES VI/HiLE if':
SH<:ViCE AND f\UTHOmSATION OF FINAL FAMilY PENSION AJ.JD
BALANCE OF GF~.ATUITY H'..jHESPECT OF A DECEASED EMPLOYEE.

\Nhere the management of the Madrassa has received an intimation 300Ui

the death afan employee while in service, he shall ascertain whether 8fly

death-cum-retirement gratuity or family pension or both is or are payable in
respect of the deceased employee,

Where the farnllyof the deceased employee is ~;!!igible for the death-cum-
retirement gratuity under Rule-St the Drawing and disbursing Officar
appointee the Government and the Audit Officer, as the case may be, Sh21l
determine admissible amount and arrange disbursement in the same
manner as provide under ru!e-49.

SANCTION OF Eti\M!LY PENSIONAND RESIDUARY GF{ATUITY iN
F~ESPECTOF OESEASED PENSIONEFlS.

Sanction of family pensicn vsnd residuary gratuity on the death or
pensioner.

Where the Managt":ment of Madrassa has received an intimation
regarding the death of retired employee who was in receipt of pension
and bring the matter to the notice of the 1)frector of School Educaticn
who shall ascertain whether any family pension or residuary grstu[j:~' ,>
both is or are payable in respect of the deceased pensioner. Provided ~r,3t
the Drawing and rJisbursing Officer, by the Govt. may, when he consicers
it necessary so to do, consult the Audit Officer or in such other rnannE:"3S
may be ordered by the Government of Tripura for sanction of i::::::
pension or residuary gratuity or both.

If the deceased pensioner is survived by a widow/widower who is e!1:;;:V,:;
for the grant of farnHy pension under ru!e--35, the amount of rarniiy pef:s:~n
as indicated in the pension payment order shall become payable Ie '-h;~:
widow or widower, as H'-Ie case may be, from the day following ~hedate
89death of the pensioner.
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Oi) On receipt of an application from the widow or widower, The T
Officer from whom the deceased pensioner was drawing his/her
shall authorise the payment of family pension to the widow or widower.·
the case may be.

Where the deceased pensioner is survived by child or children, the 9
of the child or children may submit a claim in form-14 to the managem
of the Madrassa who by turn shall submit the same to the Drawing
Disbursing Officer appointed by the Government for the payment of
family pension.

Provided that the guardian shall not be required to submit the claim in the
said form on behalf of the unmarried daughter if she has attained the age
of twenty-five and such daughter may herself submit a claim in the said
form.

(ii) On receipt of a.claim from the gurdian through the management of the
Madrassa, the Drawing and Disbursing Officer appointed by the
Government shal! sanction family pension in Form-20.

(i) Where a widow or widower in receipt of family pension remarriage and
has, at the time of re-marriage, child or children from the former spouse
who is or are eligible for farnlty pension, remarried individual shall be
e!if,lilJle to draw the family pension on behalf of such chHd or children if
such individual continues to be the guardian of such child or children.

(ii) For the purpose of sub-clause (i), the re-married individual shall apply to
the management of the madrassa on plain paper furnishing tile following
partlculars.narnely; (a) a declaration that the applicant continues to be the
guardian of such child or children, (b) the date of re-marriage; (c) the name
and date of birth of the child or children from the former spouse. (d) the
Treasury from where the payment of family pension on behalf of such
child or children is desired, (8) full postal address of the applicant.

:"9.
(''OJlit, If the re-married individual has, for any reason, ceased to be the guardian

of such child or children, the family pension shall become payable to the
pension entitled to act cu.'); guardian of such child or children under this law
for the time being lntorcs and such pension may submit a Claim in Form-14
to the rnanaqement of the madrassa for the payment of family pension. 30

(IV) On receipt of the claim as', referred to in sub-clause (ii) or CliO, the manage
ment of the rnadrassa shall forward the same or the Drawing and
Disbursing officer appointed by the Oovernrnent who shall sanction the
family pension in forrn-Z'l.

53. AUTHORISATION OF PP,vMENT ev AUDIT OFFICER.

On receipt of the sanction under Ruie-51 regarding the payment of family pension
or of residuary gratuity or of both, the Audit Officer shall authorise the payment of
the same.

30
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CHliFT'ER-XI
PAYMENT OF PENSION

54. Datefrom which pension becme payable ;--

Subject to the provision of these Rules,
(i) Pension shall become payable from the date of which the employee ceases to be

borne on theestabtishrnent of the rnadrassa.
(ii) Pension including family pension shall be payable for the day on which its receipent

dies.
55. Currency in which pension is payable :~

Ai! pensions shaH be payable in rupee.

56. Manner of payment of gratuity and pension.
(I) A gratuity shail be paid in lump sum.

(ii) Apension finance at monthly rates shall be payable monthly on or after first day ti)(',;
foil owing menth.

CHAPTER-Xii
COI\11MUTATION OF PENSION.

58.

J.'1·,n employee who is eligible for the pensio under these rules :5f18H be
entitled to cernmute for a lump sum payment at the rate determined by the
Goverrnent time to time any portion not exceeding 10% of the pension
which has been Of may be l~ranted to him under the rules.

Provided that an employee aqainst whom a judicial or Departmental
proceeding has been instituted or continued shall not be permitted to
commute any protion ofhis/her pension during the pendency of such
proceeding.
SANCTIONING AUTHORITY:
The Officer referred to in ciause~38
commutation of pension.

shall be authonsed (0 sanction
<~

·59. RATE.OF COMMUTED VALUE OF PENSION:
The rate of commuted value of pension srilin be the same as may 0\0 f11Jpli··
cable in the case of commutatlon-ot pension of the employee under
Covt, of Tripura 'from time to time.

,-

60 /\PPUCATlON FOR C01\flMUTATiOi"J .
An Application for commutation of pension shall be submitted by an
employee after he or she has retired to the senctionmq autnority E1S

rnontioned in clause-58 in the form and in such time as may be presc!'i!)2;1
for the employees under the Government of Tripura.

H.8howrnik
Under secretary to the
Govenwnent of Tripura.
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GENERl\t. PRO\lH:)E~JT FUND RlJLES

in these regulation unless the context otherwise requires :_

(8) "Saw) as otherwise expressly provided emoluments" means pay, leave
salary or subsistence grant, if admissible and any remuneration of the
nature. of pay received by the subscriber.

(b) Family means :-

In the case of male subscriber, the whee or wives, parents, children, minor
brothers, unmaried sisters, deceased son's widow and children and where
no parents of the subscriber is alive, a paternal grand parent. Provided that
if a subscriber proves that his wife has been judicially seperated from him or
has ceased under the customary law of the community to which she
belonqs to be entitled to maintenance, she shall henceforth be deemed
to be no longer a member of the subscriber's 'family in matters to which
these rules relate unless the subscriber subsequently intimates in \Nriting to
the SecrE')tary!administraior/D.D.O.that he shall continue to be so regarded.

In the case of a female subscriber, the husband, parents and children
minor brothers, un-marrieri sister deceased son's widow and children and
where no parents of the subscriber is alive, a paterna! grand parent.
Provided that if a subscriber by notice in writing to the Secretary of fv1anaging
Cornrnltteo/Adrnil'listrator/L}D.O. express her desire to exclude her
husband from her family, the husband shaH henceforth be deemed to be no
lonqer a member of the subscriber's family in matters to which these rules
relate unleas the subscriber subsequently cancels such notice in writing.

Fund means the "Provident Fund",

The fund shaH be created from the subscriptions of the subscriber, paid at
<" fllinimurn rate as may be stipulated from time to in the case of the
employes of State Government for their subscription to the Genera!
Provid&::mth.md. AI! sums paid into the fund shaH be deposited in the
Postal Savings account in the name of the subscriber to be operated jointly
by the incumbent concerned and the Secretary/administrator! D.D.O. of
the fVladrassa.

-
(ii) /\11subsequent 8CCCJtmts to the said Provident F.ynd Account made by the

employees !l1c1ucling recoveries towards advances from the fund shaH be
deposited in the Postal SaVings Account opened in the name of the
subscriber and joint.ly operated by the employee concerned and the
SecI"!3taryl,l:dministrator711D,O. of tile Madrassa.

(Hi) A subscriber will be elligible for interest @ rate admissible to the
ernployees of the Govt. of Tripura under General Provident Fund Scheme
'for the deposits of Provident Fund:
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Provided that the interest accruded on the deposits from Posta: S2.ing
Account wit! also count as interest paid by the Govt. for purpose of
calculating interest payable by the Government.

(i) The fund shall be maintained in rupees.

(")H, AU sums paid into the F\md under these Rules shall be credited to an
account opened in terms of rule above,

AI! regular employees after completion of continuous servio3 of one /62:
shall subscriber to the Fund.

(i) A subscriber shall at the time of joining the Fund submit to the Secretclryj
Administrator a nomination conferring on one or more persons the right to
receive the amount that may stand to his credit in the Fund, in tile event c[

his death, before that amount has become payable or having become
payable has not been paid:

Provided thatwherea subscriber is a minor, he shall be required to rn8fce
the nomination only on his attaining the agE:of majority;

Provided further that a subscriber who has a family at the time of nlai':':!fig
the nomination shall make such nomination only in favour of a member of
his family,

If a subscriber nominates more than one persons under Sub-rule ('!) he
shall specify in the nomination the amount of share payable to each of the
nominees in such manner as to cover the whole of amount that may stand
to his credit in the fund at any time,

Every norninaticn shall be in such one of the Forms prescribed for the
purpose.

A subscriber 'TI''''V ,,·f '''''!-IV time {,"'!1\'~~1',;, nomination bv S'I rbmittino "" "";: ',;0:,""' __ •.I.!.~,;I •••• ~ f~.". Ul.. t;.1l "," "'--".••..•..:' .i'V ~ el ..)t! oloA._!, ~< L •.•.-llo- \1 •.•.d . .::;) ••....{ I"" ,, __

in writing to ttie-.Secn':ltaryIAdrninistratorlD.D.O. The subscriber shall
aiongwith such notice or separately, send a fresh ncmlnation ;TiEid6 in
accordance with the provisions of this rule.

A subscriber rnay provide in a nomination ;..

(a) in respect of any specified nominee. that in UH~ event of his predeceasinc
the subscriber the right conferred upon that nominee shall pass to such
other person or persons as may be specified in the nomination, provided
that such other person or persons shall, is the subscriber has other
members of his family, be such other member or members. Where the sub--
scriber confers such a rigll! on more than one person under this rule, he
shall specify the amount. or share payable to each of such person in such
.a manner as to cover the wnole of the amount payable to the nominee,
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(b) that the nomination shaf become invalid in the event of the happening of a
contingency specified therein:

(1)

(ii)

Provided that If at tne time of rnak1ng the nomination the subscriber has no
family, he shall provide in the nomination that it shall become invalid in the
event of his subsequently acquiring 8 family;

Provided 'further that if at the time of making the nomination the subscriber
has only one member of the family, he shall provide the nomination that
the right conferred upon the alternate nominee under sub-rule (a) shall
become invalid in the event of his subsequently acquiring other member
or members in his family ;

8.

Every nomination made and every notice of cancellation by a subscriber
shall; to the extent that it is valid, take effect on the date on which it is
received by the Secretary/Administrator 10.0.0.

An account

An account shal! be opended in the name of each subscriber, in the books
of accounts to be maintalned by the Secretary/Adrninlstrator/ D.D.O. in
which Subscriber's account shall be shown;

his subscriptions;

interest, as provided in this rules;

advance and withdrawals from the fund.

A subscriber shall subscribe monthly to the fund except during the period
when he is under suspension.

Provided that a subscriber may, at his option not subscribe during leave
which either does not carry any reave salary or carries leave salary
equal to or less than half payor half average pay.

Provided further that a subscriber on reinstatement after a period passed
under suspension shalt be allowed the option of paying in one lump sum,
or In instalrnents.any sum not exceeding the maximum amount of arrear
subscriptions payable for that period.

Tile subscriber shan intimate his election not to subscribe during the leave
referred 1:0 In the first proviso sub-rule (1) above by a written communica-
tion to the Secretary/Administrator I O.D.O::",

The option of a subscriber intlmated'under this sub-rule shall be final.

ft. subscriber who i"i'as, under Rule-if withdrawn the amount standing to
his credit in the fund shall not subscribe to the Fund after such withdrawal
unless he returns to duty.

34
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NotWithstanding anytl'iing contained in Sub··Rule (1) a subscriber sh",n
not subscribe to the Fund for the month in which he quits service unless.
before the commencement of the said month, he communicates to into
Secretary/i\dministrator /0.0.0. in writing his option to subscribe for the
said month.

The "amount of subscription shall be fixed by the subscriber himself,
subject to the following conditions, namely :-

(8) it shaH be expressed in whole rupees.

(b) It may be any sum, 50 expressed, not less than 6 percent on such other
minimum amount as may be stipulated by the State Government and not
more than his totalemoluments. (The fraction of a rupee will be to the
nearest whole rupee, 50 paise counting as the next higher rupee).

For the purpose of Sub-Rule (i) the emolument of a subscriber shall be :-

(a) in the case of subscriber who was in service on the 31st March of the
preceedinq year, the emoluments to which he was entitled on that dale.

Provided that :--

(i) if Hie subscriber was on leave on the said date and elected CF.)t to
subscribe during such leave or was under suspension on the saki dAs.
his emoluments to vvhich !16 was entitled on the first day after his fbtur!; to
duty.

The amount of subscription so fixed may be :

(a) reduced once at any time during the course of the year;

(0) enhanced twice during the course of thel'ear :
.

Provided that when the amount of subscription is so reduced it shaH :lOI 1:)~'
less than the rnirrirnunl prescribed in Sub-Rule (f ).

Provided further that if a subscriber is on leave without payor leave on l.sif
payor half average pay for a part of calendar month and he has 8\6cteci nCYi
to subscribe during such leavef the amount as subscription payable E)-j~il

be proportionate to the number of days spent on duty !ncJudin:;l leave if Ed-ii

other than those referred to above.
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9. ·iNTEREST.

to.

As provided in this rules the Fund shall be deposited in the Saving Bank
Account of the employee concerned, interest payable under the Sa\/ing
Bank Account shall be credited by the concerned authority According the
provision of the said Saving Bank Account scheme. The State Govern-
ment share of interest as provided in this rules shall be payable based on
the interest accrued on the fund in the Saving Bank Account in each year,
wnich shall also deposited in the Saving Bank Account on receipt of the
samefrom the State Government by the management of the Madrassa.

The Secretary/Adrninistratoi/D.D.O. of the Madrassa may sanction the
payment to any subscriber elf an advance consisting of a sum of whole
rupee and not exceeding in amount three month's payor half the amount
standing to his credit in the fund, whichever is less, for one or more of the
foHowing purpose :-

(8) to P,3j expenses in connection with the illness, confirrnent or disability
includin~5 where necessary, traveiHng expenses of the subscribe!" and
members of his farntly or any person actually dependent on him;

(b) to meet the cost of higher education, including where necessary the
travelling expenses of the subscriber and members of his family or any
person actually dependent on him the following cases namely;

(l) for education outside India for an academic, technical professional or
vocational course beyond the High Madrassa stage, and

(ii) for any Medical, Engim~'3ring or other technical or speciahsec course in
!ndia beyond the High Madrassa stage provided that the course of study
as for not less than three years.

(c) to pay obligatory expenses on a scale appropriate to the subscriber's status
whicrl by customary usage the subscriber has to incur in connection with
marriaqes, funerals or other ceremonies;

(d) to meet. the cost of !egHI proceedings instituted by or against the
subscriber, any member of his family or any person actually dependent
upon him;

(e) to meet UlE..~ cost. of the subscriber's defence where he engages a legal
practitioner to defend Ilimself in an enquiry in respect of any alleged offlcial
misconduct on his part ;

(f)
,...a.._-

to meet the cost of plot or construction of a house or flat for his residence
or to make any payment towards the allotment of plot or flat by the State
Government or a State Housing Board.

.::

(2) An advance shall not, except for special reasons to be recorded in writing
be granted to any subscriber in excess of the limit laid down in
Sub-Rule (1) or until repayment of the last instalment or any previous
adva nee ,
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(3) \I\lhen an advance is sanctioned under Sub-Rule (2) before repayment of
last instalment of any previous advance is completed, the balance of any
previous advance not recovered shal' be added to the advance so sanc-
tioned and tile instalment for recovery shaf be fixed with reference to the
consolidated amount.

An advance shall be recovered from the subscriber in such number of equal
monthly lnstatments as the sanctioning authority may direct but such
number shall not be less than twenty unless the subscriber so elects and
more than twentyfour; In special cases, where the amount of advance
exceeds three month's pay of the subscriber under Sub-rule (2) of rule 10
the sanctioning authority may fix such number of instalments to be more
than twentyfour but in no case more than thirty-six. A subscriber may at his

option, repay more than one instalment in a month .

. (i) Each instalment shall be a number of whole rupee. The amount of the
advance being raised or reduced, if necessary to admit of the fixation of
such instalments.

(ii) Recovery shall commence, with the issue of pay for the month foil owing the
one in which the advance was drawn. Recovery shall not-be made, except
with the subscriber's consent while he is in receipt of SUbsistence grant or
is an leave "for ten days or more in 'a calendar month" which either does not
carry any leave salary or carries leave salary equal to or less than half payor
!1aif average pay as the case may be,. The recovery may be posponed, on
the subscriber's writen request, by the sanction authority during the recovery
of an advance of pay granted to the subscriber.

(iii) If an advance has been granted to a subscriber and drawn by him and the
advance is subsequently disallowed before repayment is completed, the
whole or balance of the amount withdrawn shall, forthwith be repaid by the
subscriber to the Fund or in default, be orderedby the Secretary/Adrninis-
trator/D.D.O. to be recovered by deducti()lil.f.rom the emoluments of the
subscriber in a lump sum or in montt).ly instalments not exceeding twelve
as may be directed by the authority competent to sanction an advance for
the grant of whicl'f,"" special reasons are required under Suo-rule (2) of
clause- 'jO.

(iv) Recoveries made under this regulations shall be credited as they are made
to subscriber's account in the Fund.

Notwithstanding anything contained in these Rules if the sanctioninq
authority has reason to doubt that money drawn as an advance from the
fund under the rule 10has been utilised for a purpose other than that fer
which sanction was given to the drawal of the money, he shaii comrnur»-
cated to the subscriber the reasons for his doubt and require him to explain
in writing and within fifteen days of the receipt as such communication
whether the advance has been utili sed for the purpose for which sanction

---_..,. --.-----~-
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was given to the drawal of the money. It the sanctioning authority is not
satisfied with the explanation furnished by the subscriber within the said
period of fifteen days, the sanctioning authority shall direct the subscriber
to repay the amount in Question to the Fund forthwith or, in default, order
the amount to be recovered by deduction in one sum from the emoluments
of the subscriber even if he be on leave.

If, however, the total amount to be repaid be more than half the
subscribers' emoluments recoveries shall be made in monthly lnstalments
of moieties of his emoluments till the entire amount is repaid by him.

Subject to the conditions specified therein, withdrawals may be sanctioned
by the authorities competent to sanction an advance for special reasons
under sub-rule (2) of Clause 10 at any time :-

(I' 'r\) After the completion of twesnty years of service (inc!uding broken period of
service. if any) of a subscriber or within ten years before the date of his
retirement or superannuation, whichever is earlier, from the amount
standing to his credit in the Fund, or one or.more of tile following purposes,
namely '-

Meeting the cost of h!:;!her education including where necessary, the
traveltinq expenses of the subscriber or any child of the subscriber in the
fOl!owin£j cases, namely :-

for education 'outside India for academic teachnical, professional or
vocational course beyond the Madrassa stage and

(ii) for any medical, engineering or other technical or speclalised course in
India beyond the High Madrassa stage.

(b) Meeting the expenditure in connection with the betroths! marriage of the
subscriber or his sons or daughters, and any other female relation actually
dependent on him.

(c) meeting the expenses in connection with the illness, including where
necessary, the travelling expenses, of the subscriber and member of his
family or any person actually deependent on him; .

after the completion of ten (inciuding broken period of service, if any) years
of service of a subscriber or within ten years before the date of his
retirement on superannuation, 'whichever is earlier, from the amount of sub-
scription and interest there on standing to the-c7edit of the subscriber in the
Fund for one or more of tile following persons namely;

building or acquiring...a suitable house or readybullt flat or his residence
including the cost of the site;

(b) repaying a house-site for building a house thereon for his residence or
repaying any outstanding amount on account of loan expressly taken or
this purpose._. _,.,.........--=~ __ .. _, ~ .••.•....•_, __ ~_._ __ =-_'v~"=_· _._.~ .• __ ,,~,........,... __ . _. ~ _
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purchasing 3. house-site for building a hOUS6 thereon tor
or repaying any outstanding amount on account of !()2H"j

for this purpose.

(c)

(d) reconstructioning or ITlaki!llg additions or alterations to 2;
already owned or required by a subscriber;

(8) constructinq a house on a site purchased under sub-rule (C).

(C) Within six months before the date of the subscriber's retli";S(.':,::,n'~ f;':': '. .,
amount standing to his credit in the fund for the purpose
farm land I,X business promises or both.

,Any sum withdrawn by a subscriber at one IJr more of
specified in Rule '13 from the amount standing to his cr<:'cU j,;l .~~-e :
shatl not ordinarily exceed one, half of :SUGh amount or
whichever is less. ThH sanctioninq authority may, however
withdrawal of an amount in excess of this iimit up to 3!4th
his credit in the Fund having due regard to (i) the object [O[

withdrawal is being made (li) the status of the subscribe:
amount to his credit in Fund.

(1)

(ii) A subscriber who h21G been permitted to \/\}ithdrav\I money trcm
under rule '13 shall satisfy the sanctioning authority \i\fithin a
period as may be specified by that authority that the m0!1(3Y has
utilised for the purpose for w!1ich it was withdrawn, 8nd if ile f<:di;::; to
the whole of the sum to be withdrawn, or so much there of as has net
applied for -trm purpose for which it was withdrawn shall forthwith ty:s
repaid in one lump sum by tile subscriber to the Fund and in cl<::l'c.\ull of
such payment, it shall be ordered by the sanctioning authority to be
recovered from his emoluments either in a lump sum or in such number
monthly instalments, as may be determined by the sanctioning authority.

Provided that, before repayment of a withdrawal is enforced under thi:;:;
8ub~ru!e the subscriber shall be given an opportunity to explain in wdtin(J
and within fiftesn days of the receipt of the communication why
repayment shail not be enforced ;

and if the sanctioning authority is not satisfied \ivHh the explanation or no
explanadon is submitted by the subscriber \lVitJlin th~~said period of
days: the sanctioning authority shall enforce the repayment §ntriG' rnanne:
prescr~L<~1din thhi) sub-rule.

who has been permitted under rule 1:3 to withdraw
amount 2ran;;!i:.fJ creclit in the Fund ShCC1!l not p~;;ctwilh

se
'Nheth6f by away of sale, mortqaqe, rift eXchan9(s or

the pervious permission o-r the sanctioning authority.
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A subscriber who has already drawn or many draw in future as advance
under Rule 10 for any of the purposes specified in Clause 13 may convert at
his descretion by written request addresed to the Secretary/Administrator
the balance outstanding against it into a final withdrawal on his satisfying the
conditions laid down in rule 13 and 14.

When a subscriber quite the service, the amount standing to credit in the
Fund shall become payable to him.

provided that a subscriber, who has been dismissed from the service and is
subsequently reinstaded in the service, if required to do so by the school,
repay any amount paid to him from the Fund in pursuance of this rules
with interest thereon at the rate provided in Rule 9 in the manner provided
in the provision to Rule 17. The amount so repaid shall be credited to his
account in the Fund.

Provided further that when a subscriber quits the service of a aided
Madrassa appointed without any break in service to another aided Madrassa
in the State, the credit of this fund will be transferred to the Madrassa to
which he subsequently joins.

When a subscriber :-

(a)

(b)

has proceeded on leave preparatory to retirement, or

While on leave, has been permitted to retire or been declaredby~;:r/
competent medical authority to be unfit for further service, the amount,
standing to his credit in the Fund shall, upon application made by him in
that behalf, become payable to the subscriber.

Provided that the subscriber, if he returns to duty, shall except where the
management of the Maorasea decides otherwise repay to the Fund, for
credit to his account, the amount, paid to him from the Fund in pursuance
of this rule with interest thereon at the rate provided In rule 9 in cash or
securities, or partly in case and partly in securities, by instalments or
otherwise, by recovery from him emoluments or otherwise, as' may be
directed by the authority competent to sanction an advance for grant of
which, special reasons are required under Sub:.rule (2) of Rule-tO.

On. the death of a subscriber before the amount standing to his credit has
become payable or where the amount has become payable before
payment has been made ;-

. ,..,

(i) When the subscriber leaves family;
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(8) If a nomination made by the subscriber in accordance with the provis'ons
of rules-S or of the corresponding rules here to force in favour of a member
or members, of his/her farfiily subsists, the amount standing to nis/her
credit in tile Fund or the part thereof to which the nominee or nominees :n
the proportion specified in the nomination.

(b) if no such nomination in favour of a member or members of the farn!!y of
the subscriber subsists, or if such nomination relates only to a part of tr:t?-
amount or the part thereof credit in the Fund, the whole amount or the par:

thereof to which the nomination does not ratate, the case may be shan
notice standing any nominations purporting to be in favour of any person 0:-

persons other than member or members, of his femily, become payable to
the members of his family in equal shares;

Provided that no share shall be payable to---~-··---·"·-

(i) Sons who have attended majority ;

(ij) Sons of a deceased son who have attained majority;

(ill) Married daughters of a deceased son whose husbands are alive;

If there is any members of the family other than those specified in 81."':)-; _~
t

I, II and !II of proviso provided further that the widow or widows and r-:,:-
child of children of a deceased son shall receive between them in ec _;;
parts only the share which that son would have received i-f he had sur. ,~:
the subscriber and had been exempted from the provisions of sub-rete
of the first provision;

(II) \;'Vhenthe subscriber leaves no family, if a r~mination made c
accordance with the provisions of Rule-5 or of the correspond=.; -_ =-
hereto in force in favour of any person or persons subsists .-'= ~ _.-
standing to his/her -eredit in the Fund or the part the-red tc <',<z: -:--.2
nomination relates, shall become payable to his/her rv:;~rj"ee:- -:.- ,-p:-:.=
in the proportion specified in the nomination;


